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C m iB M , i^ilNISTRATIVE TRIBUNAL/ JiBALEUR B2NC31,i JABALPUR

Original Application No. 791 o f 2004 

Jabalpur,! this the 20th day of S^teraber,| 2004

Hon'bie S tir l Madan Mdian,) Judicial M^nber

Ashok Ha-^ Sarkar, S/o* ShrL
i^rendra Naiii sarkar, Aged about
54 years, R/o, 65, 2!ype-.III,. Shastri
Nagar, Gandii Road, Gwalior*

(By Advocate «  3 iri S, Paul)

v e r s u s

1, Union of India, throu^ its  
Secretary,* Ministry of Personnel,! 
Public Grievances and Pension (Deptt, 
of Personnel & Training), New Delhi,

2, The Gonptroller & Auditor General o f
India, Bahadtir ^ f a r  Marg,  ̂ New
Delhi,

3, The Principal Acooxantant General,! 
(Audit)-I, Madhya Pradesh,^
Gwalior (^P) .

4, The Accountant General,! A&S~II,1 
Madhya Pradesh,? Gwalior,

5, The Sr. Accounts Officer (Admn.),^
O/o, the Principal Acoountant,^ 
Goaeral (Audit)-I,» Madhya Prac^sh,* 
Gwalior ^P ) . •••

Applicant

Respondents

(By Advocate -  shri P. Siankaran,' Addl, Central Govt. 
Standing Counsel)

0 R D E R (Oral)

Heard -tJie learned coimsei fo r the applicant as well 

as Shri P. Siankar^,) Addl, Central Govt, standing

Counsel,

2. By fi lin g  this Original Application "tile applicant 

has claimed the following main re lie fs  *

“( i i )  set aside the transfer order dated 2,9.2004 
Annexxire A -i and the order dated 27.8.2004 Annexure

( i i i )  direct tiie respondents to permit the applicar 
to perform his duty at Gwalior,! as i f  the impugned

the

been issued*”



* 2 *

3, The brief facts of the case are that the applicant 

is rhai.i enging the order dated 2*9*2004 C^nexure A .i) by 

which he is transferred from the office of respondent No*

4 to the office of Accountant G^erai,i Chhattisgaih on 

tenporary basis for about 18 months, The trans:^r order 

has been issued contrary to the transfer policy Annexuze 

A- 2*

4 , The learned Addl. Central Govt, Standing Counsel 3iri 

p . Shanlcaran argued that similiar matter having same 

facts has been considered and decided by tlie Division 

Bench of this Tribunal in the case of Bijon K m ^  

Bhattacharya & Qrs» Vs, uol u Ors^/i in OA No, 350/2004 on 

15th June^i 2 0 0 4 § and the Tribunal dismissed the GA after 

considering all the facts and circumstances of the case,

5 , After considering the facts of the present case and 

periling the order passed by this Bendx of the Tribunal ir- 

the case of Bijon Kxxaar Siattacharya & Ors (supra)v I am 

of the opinion that the decision passed in tiiat OA is 

^ l ic a b le  to the present case, 1hus,i I  ord^r tJiat the 

order passed in the aforesaid judgment of Bijqh Kmar 

Ehattacharya & Ors, (sqpra) will mutatis mutandis apply 

to the present Original Application,

6 , Accordingly,] the Original Application is dismissed 

at the admission stage itself, in  view of the aforesaid

observation.

(^adan Mohan) 
Judicial E ^ber
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